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CENTRAL ADMINISTRATIVE TRIBUNAL.,'

ALLAHABAD BENCH

THIS THE 24TH DAY OF SEPTEMBER,2003

Original Application No.1228 of 1997

CORAM:

HON.MR.JUSTICE R.R.K.TRIVEDI,V.C.

HON.MR.D.R.TIWARI,MEMBER(A)

K.N.Prasad, son of lat~ Hari Deo Ram
Resident of 179/1 Type II, Head
Pest office campus, Civil Lines,
Roorkee.

•• Applicant

(By Adv: Shri o.P.Gupta)

Versus

1. The Senier Supdt. of Post Offices
Saharanpur Division, Sahranpur.

2. The Pest Master General,
Dehradun Region, Dehradun

3. Union of India through Secretary
Ministry of Communication,
Gevt. of India, New Delhi.

•• Respondents

(By Adv: Ms.Sadhna Srivastava)

ORO E R (Oral)

JUSTICE R.R.K.TRIVEDI,V.C.

By this OA u/s 19 of A.T.Act 1985 applicant has

challenged the crder dated 26.10.l994(Annexure 8) by which

applicant was asked to pay penal rent w.e.f. Junly 1994 for

retaining the quarter after transfer from Roorkee to

Sahranpur. By order dated 16.10.1997 the amount of penal

rent was enhanced from Rs 40 to 55. The applicant resisted
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the payment of the amount of penal rent on the ground that

at Sahranpur he was not provided any quarter and the

applicant retained the possession of the quarter in
ccmpelling circumstances as his son was seriously ill. It

""""''-\)<tD- ~
is aLso submi tted the t the impugned order~passed wi thout
giving any opportunity ~f hearing. It is further submitted

that the applicant vacated the quarter in 1997 though

applicant was retransferred fr~ s~~~ in
1995. It is also submitted that HRA has not been paid to

the applicant since 1994.

Before coming to this Tribunal applicant filed a

deta i1ed represent at i on on 5.7.1995 (Annexure 9) addressed

to Post Master General, Dehradun region, Dehradun. It is

Eubmitted that the representation has not yet been decided

and is still pendjng.

Considering the nature of dispute, jn our opinion,

ends of just ice sha 11 be bet ter served in thi s caee if

respondent no.2, Post Master General, Dehradun region,

Deharadun is directed to consider the whole case and pass a

suitable order in accordance with the rules applicable in

the department. If the appUcant is found not liabJe to

pay the pena 1 rent, in the facts and circumstances of the

case the amaount recovered from the applicant shall be paid

back to him.

For the rea:::onsstated above, this OA is disposed of

finally with the direction to respondent no.2 to consider

and decide the representation of the applicant by a

reasoned order within three months from the date a copy of

this order is filed. To avoid delay, it shalal be open to
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the app licant to f iJ e a fresh copy of the representa t j on

together with copy of this order. There will be no order

ae to costs. ~_t
MEMBER(A) VICE CHAIRMAN

Dated: 24th September, 2003
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